FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF NESCO HOSPITALITY PRIVATE LIMITED

1. NAME OF CORPORATE PERSON NESCO HOSPITALITY PRIVATE

LIMITED
2. DATE OF INCORPORATION OF CORPORATE PERSON 26/12/2014
3. AUTHORITY UNDER WHICH CORPORATE PERSON IS | Registrar of Companies-Mumbai
INCORPORATED /REGISTERED under Companies Act, 2013

4, CORPORATE IDENTITY NUMBER / UMIFEB—HABHHY U55204MH2014PTC260414
IDENTITY-NUMBER OF CORPORATE PERSON

5. ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL | Registered office:

OFFICE (IF ANY) OF CORPORATE PERSON HALL-01, NESCO COMPLEX,
WESTERN EXPRESS HIGHWAY,
GOREGAON EAST, MUMBAI
400063

6. LIQUIDATION COMMENCEMENT DATE OF CORPORATE 17/01/2022
PERSON ‘

7. NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE | AJAY KUMAR,

NUMBER AND THE REGISTRATION NUMBER OF THE 103, A.S. DIAS BUILDING, 1%
LIQUIDATOR FLOOR, 268/272, DR. CAWASII
HORMASJI  STREET, MARINE
LINES, MUMBAI- 400002.

Email: ajayfcs@gmail.com,

Tel.: 022-22078438,

IP Registration No:
IBBI/IPA-002/IP-N00139/2017-
18/10377

8 A LAST DATE FOR SUBMISSION OF CLAIMS 15/02/2022

Notice is hereby given that the NESCO HOSPITALITY PRIVATE LIMITED has commenced voluntary
liquidation on 17/01/2022

The stakeholders of NESCO HOSPITALITY PRIVATE LIMITED are hereby called upon to submit a proof
of their claims, on or before 15/02/2022, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Howon

Name and Signature of the Liquidator: AJAY KUMAR
- Liquidator
’(Regn No. IBBI/IPA-002/ IP-N00139/ 2017-18[;0377)

Submission of false or misleading proofs of claim shall attract penalties.

Date: 17.01.2022

¢

Place: Mumbai
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nesco ?

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE SECOND EXTRA-ORDINARY
GENERAL MEETING OF THE MEMBERS OF NESCO HOSPITALITY PRIVATE LIMITED HELD
ON MONDAY, 17 JANUARY 2022 AT THE REGISTERED OFFICE OF THE COMPANY AT HALL-
01, NESCO COMPLEX, WESTERN EXPRESS HIGHWAY, GOREGAON EAST, MUMBAI 400063.

-

Voluntary Liguidation of the company und I Section 59 of the Insolvency and Bankrupt
Code, 2016 read with Insolven nd Bankruptcy Board of India (Volunt Liguidation

Process) Regulations, 2017:

To consider and, if thought fit, to pass with or without modification the following resolution as Special
Resolution:

“"RESOLVED THAT pursuant to the provisions of Section 59 of Insolvency and Bankruptcy Code, 2016
and other applicable provisions of all other applicable statutes read with applicable provisions of
Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017 the
company be liquidated voluntarily subject to order of National Company Law Tribunal pursuant to
Section 59 (7) & (8) of Insolvency and Bankruptcy Code, 2016,

RESOLVED FURTHER THAT pursuant to provisions of Section 59(4) upon passing of this Special
Resolution voluntary liquidation proceedings in respect of the company be deemed to have commenced
from the date of passing of this resolution subject to approval of the creditors under proviso to Section
59 (3) of Insolvency and Bankruptcy Code, 2016.

RESOLVED FURTHER THAT pursuant to provisions of Section 59(3)(c) of Insolvency and Bankruptcy

Code, 2016, and applicable provisions of Insolvency and Bankruptcy Board of India (Voluntary

Liquidation Process) Regulations, 2017, Mr. Ajay Kumar, Insolvency Professional registered with

Insolvency and Bankruptcy Board of India with Registration No. IBBI/IPA-002/IP-N00139/2017-

18/10377 be and is hereby appointed as Liquidator of the company for the purpose of Voluntary

Liquidation of the company at a remuneration of Rs. 5,00,000/- (Rupees Five Lakhs only) net of GST

and other cesses and reimbursement of actual out of pocket expenses for the winding up of the affairs

of the company on the following Terms & Conditions:

(i) The remuneration payable to the Liquidator shall fo-in part of the Liquidation cost as per
Regulation 7 of Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017.

(ii) Rs. 2,00,000/- (Rupees Two Lakhs) of his remuneration shall be paid to the liquidator at the time
of his appointment and the balance of Rs. 3,00,000/- (Rupees Three Lakhs) shall be paid to him
in accordance with Section 53 of Insolvency and Bankruptcy Code, 2016 read with Regulation 35
of IBBI (Voluntary Liquidation Process) Regulations, 2017.

(iii) The Liquidator shall be entitled to exercise all the powers given to him and to discharge all his
duties under Section 59 of Insolvency and Bankruptcy Code, 2016 and other applicable provisions
of other applicable statues read with applicable provisions of Insolvency and Bankruptcy Board of
India (Voluntary Liquidation Process) Regulations, 2017 as may be required for dissolution of the
company and for all matters incidental and consequential thereto. :

(iv) Pursuant to Regulation 34 of Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017 and other applicable provisions of all applicable statues, the liquidator
is authorised to open a new Bank Account in the name of the company followed by words ‘in
Voluntary Liquidation’ in a Scheduled Bank and to credit all receipts by him as liquidator and use
the said money in accordance with Section 53(1) of Insolvency and Bankruptcy Code, 2016 and
to transfer all moneys in existing Bank Accounts to the new Rank Account for Voluntary Liquidation.

‘Nesco Hospitality Private Limited
| CIN - U55204MH2014PTC260414
Western Express Highway, Goregaon (E), Mumbai - 400 063. INDIA _ -
Phone: + 91-22-6645 123 Fax: +91-22-6645 0101 URL: www.nesco.in Email: hospitality@nesco.in

A 100% SUBSIDIARY OF NESCO LIMITED



RESOLVED FURTHER THAT pursuant to the provisions of Regulation 4 of Insolvency and Bankruptcy
Board of India (Voluntary Liquidation Process) Regulations, 2017 the company from the liquidation
commencement date cease to carry on business except as required for the beneficial winding up of its
business but its existence to continue until it is dissolved under Section 59(8) of Insolvency and
Bankruptcy Code, 2016. .

PLANA Y STAT T N1 F THE PA 2

The Board of Directors of the Company at its meeting held on 17.12.2021, made a declaration of
solvency and approved the proposal for voluntary liquidation of the Company subject to approval of the
members and order of National Company Law Tribunal pursuant to Section 59(3)(a) of Insolvency and
Bankruptcy Code, 2016.

Since it is observed that business of the Company has become commercially unviable and for the past
few years it is not profitable to continue business activities, it has been thought prudent to wind up the
operations of the Company and to distribute the assets lying with the Company to shareholders as per
their respective holdings in the Company after payment of all creditors and statutory dues.

The voluntary liquidation shall be effected in accordance with provisions of Section 59 of Insolvency
and Bankruptcy Code, 2016 and Insolvency and Bankruptcy Board of India (Voluntary Liquidation
Process) Regulations, 2017, Section 59 of Insolvency and Bankruptcy Code, 2016 provides that the
voluntary liquidation shall require the approval of the shareholders by a Special Resolution. Hence, the
said resolution is proposed to be passed as a Special Resolution.

In accordance with the provisions of Section 59(3)(c) of Insolvency and Bankruptcy Code, 2016, it is
proposed to appoint Mr. Ajay Kumar, Insolvency Professional, registered with Insolvency and
Bankruptcy Board of India having registration no. IBBI/IPA-002/IP-N00139/2017-18/10377 as the
Liquidator for the proposed Voluntary liquidation process at such remuneration as provided in the
proposed resolution.

Copy of Declaration of Solvency approved by the Board at its meeting held on 17.12.2021 is available
for inspection by members during the office hour from 09.00 A.M. to 05.00 P.M. on all working days,
except Saturdays and Sundays, at the Registered Office of the Company, till the date of the ensuing
Extra-ordinary General Meeting.

None of the Directors of the Company and/or their respective-relatives shall be considered to be
concerned or interested in the proposed Special Resolution.

Certified True Copy

Director
DIN: 03608903

17 January 2022



